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MR. CHAIRMAN: Now, Shri L.K. Advani will move that the Bill to amend the Vice-President's Pension Act, 1977 be takeninto
consideration.
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SHRIPRIYA RANJAN DASMUNSI (RAIGANJ): Sir, as the principal Opposition party, we would like to address through you to the hon.
Minister -- the House will agree -- that the position of the Vice-President stands in such a dignified manner in the entire framework of
the Constitution that this particular Bill should not be discussed and debated. It should be passed straightaway.
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">MR. CHAIRMAN : The questionis:
">"That the Bill to amend the Vice-President's Pension Act, 1997, be taken into consideration.”

">The motion was adopted.

">MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.
">The question is:

">"That clause 2 stand part of the Bill."

">The motion was adopted.

">Clause 2 was added to the Bill.

">Clause 1, the Enacting Formula and the Title were added to the Bill.
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">SHRIL.K. Advani: | beg to move:
">"That the Bill be passed."

">MR. CHAIRMAN: The question is:
">"That the Bill be passed."

">The motion was adopted.






